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CENTRAL ELECTRICITY REGULATORY COMMISSION 
NEW DELHI 

 

 
Petition No. 806/MP/2025 
 
Subject : Petition Under Sections 79, 142, 146 and 149 of the 

Electricity Act, 2003 read with Regulations 65 and 70(2) 
and of the CERC (Conduction of Business) Regulations, 
2023 against the Respondent No. 1- Bihar State Power 
Holding Company Limited and the Respondent No. 2- PTC 
India Limited for wilful disobedience and failure to execute 
this Hon’ble Commission’s final order dated 12.4.2024 
passed in Petition No. 109/MP/2022. 
 

Petitioner : Jindal India Power Limited 
 

Respondent(s) : Bihar State Power (Holding) Company Limited and Anr 
 

Date of hearing : 18.6.2026 
 

Coram : Shri Jishnu Barua, Chairperson  
Shri Ramesh Babu V., Member  
Shri Harish Dudani, Member 
Shri Ravinder Singh Dhillon, Member 
 

Parties Present : Shri Hemant Singh, Advocate, JITPL 
Shri Lakshyajit Singh Bagdwal, Advocate, JITPL 
Shri Harshit Singh, Advocate, JITPL 
Shri Devyanshu Sharma, Advocate, JITPL 
Shri Umesh Prasad Singh, Senior Advocate, BSPHCL 
Shri Saurav Kumar, Advocate, BSPHCL 
Shri Ravi Nair, Advocate, BSPHCL 
Ms. Janhavi Johar, Advocate, BSPHCL 
Shri Ravi kishore, Advocate, PTC 
Ms. Deepti Dash, Advocate, PTC 
 

Record of Proceedings 
 

The matter was called out for a hearing through virtual mode. 
 

2. During the hearing, the learned counsel for the Petitioner and learned senior 
counsel for the Respondent, BSPHCL, argued at length.  
 
3. After hearing the learned senior counsel and learned counsel for the parties, 
the Petitioner and Respondents were directed to file their respective written 
submissions within two weeks. 
 
4. Subject to the above, the order in the matter was reserved. 
           

By order of the Commission  
 Sd/- 

(T.D. Pant)  
Joint Chief (Law) 


